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MINISTRY OF COMMERCE AND INDUSIRY 

(Department of Industrial Policy and Promotion) 

NOTIFICATION 

New Delhi, the 15th September, 2003 

S.O. 1048(E).—In exercise of the powers conferred 
by Sub-section (3) of Section 1 of the Trade Marks Act, 
1999 (47 of 1999), the Central Government hereby appoints 
15th day of September, 2003 as the date on which all the 
provisions of the said Act shall come into force. 

[F. No. 14(3)/98-PP&C] 

A. E. AHMAD, Jt. Secy. 
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New Delhi, the 15th September, 2003 

S.O. 1049(E).—In exercise of the powers conferred 
by Section 83 of the Trade Marks Act, 1999 (47 of 1999), the 
Central Government hereby establishes the Intellectual 
Property Appellate Board with effect from the 15th day of 
September, 2003 to exercise the jurisdiction, powers and 
authority conferred on it by or under the said Act. 

[F. No. 9/2/2003-IRS] 

A. E. AHMAD, Jt. Secy. 
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NOTIFICATION 

New Delhi, the 15th September, 2003 

S.O. 1050(E). —In exercise of the powers 
conferred by Sub-section (2) of Section 84 of the Trade 
Marks Act, 1999 (47 of 1999), the Central Government 
hereby specifies Ahmedabad, Chennai, Delhi, Mumbai and 
Kolkata as the places at which a Bench of the Intellectual 
Property Appellate Board shall sit. 

[F. No. 8/19/2000/PP&C-IRS] 

A. E. AHMAD, Jt. Secy. 
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NOTIFICATION 

New Delhi, the 15th September, 2003 

S.O. 1051(E).—In exercise of the powers 
conferred by Sub-section (3) of Section 1 of the 
Geographical Indications of Goods (Registration and 
Protection) Act. 1999 (4R of 19991 the rentrq  Government  

hereby appoints 15th day of September, 2003 as the date on 
which all the provisions of the said Act shall come into force. 

[F. No. 9/2/2003-IRS] 
A. E. AHMAD, Jt. Secy. 
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NOTIFICATION 

New Delhi, the 15th September, 2003 

S.O. 1052(E).—In exercise of thepowers conferred 
by Section 5 of the Geographical Indications of Goods 
(Registration and Protection) Act, 1999 (48 of 1999), the 
Central Government hereby establishes the Geographical 
Indications Registry with all India jurisdiction at Chcnnai 
and also specifies Chennai as the place of its head office at 
434, Guna Complex, Teynarnpet, Annasalai, Chennai-600 018. 

[F. No. 9/3/2003-IRS] 

A. E. AHMAD, ft. Secy. 
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